CORRIGENDUM TO FORM G
(Invitation for Expression of Interest)
Under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016

This corrigendum is being issued in respect of the Form G published on 01.09.2026 inviting
Expressions of Interest (EOI) for submission of Resolution Plans for Majestic Hotels Limited
(“Corporate Debtor”) which is undergoing Corporate Insolvency Resolution Process (CIRP)
under the provisions of the Insolvency and Bankruptcy Code, 2016.

Based on requests made by several persons, the Committee of Creditors (“CoC”) of the
Corporate Debtor has agreed to extend the timelines specified in the aforesaid Form G dated
01.09.2026, pursuant to the decision of the CoC, the timelines specified in the aforesaid Form
G dated 01.09.2026 have been revised/extended. Accordingly, the relevant dates stand
modified as follows:

Sr. No. Particulars dgie%egllfgg.rgo% Extended Dates

10. Last date for receipt of expression of 16/09/2026 16/10/2026
interest

11. Date of issue of provisional list of 19/09/2026 19/10/2026
prospective resolution applicants

12. Last date for submission of objections to 24/09/2026 24/10/2026
provisional list

13. Date of issue of final list of prospective 26/09/2026 26/10/2026
resolution applicants

14, Date of issue of information 29/09/2026 29/10/2026
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15. Last date for submission of resolution 29/10/2026 28/11/2026
plans

All other contents of the originally published Form G dated 01.09.2026 remain unchanged. The
aforesaid corrigendum shall be read in conjunction with the original Form G dated 01.09.2026.

Sd/-

Mr. Krishan Vrind Jain
Resolution Professional
In the Matter of M/s Majestic Hotels Limited




Regn. No. IBBI/IPA-001/1P-P00284/2017-2018/10528
Registered Address: 1139, sector 82A, IT City,

Block B, Behind WTC, Sahibzada Ajit Singh Nagar,
Mohali, Punjab ,160055

Email for Correspondence: majestichotels.cirp@gmail.com
Registered Mobile No. 9417009490, +91- 62832-81078

Place: Chandigarh
Date:16.09.2026
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jab and Haryana High Court
on Wednesday called for a sta-
tus report in the matter. The
Bench has so far not issued
notice of motion in the matter.

A Bench comprising Chief
Justice Ashwani Kumar
Mishra and Justice Rohit
Kapoor was hedring a public
interest litigation (PIL) seek-
ing the transfer of the investi-
gation in the FIR registered
in the matter from the state
police to the Central Bureau
of Investigation (CBI) or any
other independent and
impartial agency outside the
state of Punjab.

The FIR was registered on
September 8§ at the Dirba
police station in Sangrur dis-
trict for abetment to suicide
under Section 108 of the BNS
and the provisions of the
Scheduled Castes and Sched-
uled Tribes (Prevention of
Atrocities) Act.

Petitioner Ravinder Singh
submitted that Gulzar Singh
had raised serious concerns
regarding the alleged ram-
pant availability and circula-

u

BJP Rajya Sabha MP Tarun Chugh condoles Gulzar Singh’s death with

his family in Sangrur on Wednesday. Chugh said he would ask Union
Home Minister Amit Shah to get the case probed by a central agency.

tioned the state authorities
regarding the source of such
drugs and the measures tak-

. en to curb the menace.

Shortly before his death, he
recorded a “video statement
in which he allegedly
referred to and attributed
responsibility for his death to,
inter alia, Harpal Singh
Cheema, Finance Minister,
Government of Punjab, and
also referred to local political
representatives. The video
constitutes material evidence
requiring preservation,
authentication, forensic
examination and independ-
ent investigation,” the peti-
tioner said.

He added that the FIR was
registered against five per-
sons. But the allegations and

tion of synthetic drugs in his
locality. He had also ques-

references contained ingthe
video statement, “incllfé}\g

those concerning a person
holding high political office”,
have not been incorporated
or investigated.

“The circumstances give
rise to a reasonable appre-
hension that the investiga-
tion does not inspire the con-
fidence of the victim's
family and the general public
if it continues under the
administrative control of the
state government,” the peti-
tioner contended.

“The present petition,
therefore, seeks an independ-
ent, fair, transparent and
uninfluenced investigation so
that all persons named or
referred to by the deceased,
all surrounding circum-
stances, the video statement
and other material evidence
are examined strictly in accor-
dance with law,” he added.
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Satkar (Amendment) Act,
signalling a fresh attempt to
break the deadlock over the
contentious legislation.

The move comes after the
government’s earlier
response to objections
raised by the Akal Takht
failed to resolve differ-
ences. The Takht had insist-
ed on changes to certain
provisions of the Act and
subsequently formed its
own five-member commit-
tee to hold discussions with
the government.

The seven-member gov-
ernment panel will coordi-
nate with the Akal Takht-
appointed committee. The
Shiromani Gurdwara Par-
bandhak Committee (SGPC)
secretary will act as coordina-
tor, bringing both the SGPC
and the Akal Takht into the
consultative process on a law
that has become politically
sensitive for the Bhagwant
Mann government.

The committee, constitut-
ed by the Department of
Home Affairs and Justice,
comprises former Akal
Takht Jathedar Giani Ragh:-

- N
CORRIGENDUM TO FORM G
(Invitation for Expression of Interest)

Under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

This corrigendum is being issued in respect of the Form G published on 01.09.2026 inviting
Expressions of Interest (EOI) for submission of Resolution Plans for Majestic Hotels
Limited (“Corporate Debtor") which is undergoing Corporate Insolvency Resolution
Progess (CIRP) underthe provisions of the Insolvency and Bankruptcy Code, 2016.

Based on requests made by several persons, the Committee of Creditors (‘CoC") of the
Corporate Debtor has agreed to extend the timelines specified in the aforesaid Form G
dated 01.09.2026, pursuant to the decision of the CoC, the timelines specified in the
aforesaid Form G dated 01.09.2026 have been revised/extended. Accordingly, the
relevant dates stand modified as follows:

Sr. As per Form G Extended
Mo o Teticile dated 01092026 | Dates
10. | Last date for receipt of expression of interest| ~ 16/09/2026 16/10/2026
11.| Date of issue of provisional list of

prospective resolution applicants 19/08/2026 19/10/2026
12.| Last date for submission of objections

to provisional fist 24/09/2026 24/10/2026
13.| Date of issue of final list of prospective

resolution applicants 26/09/2026 26/10/2026
14, | Date of issue of information memorandum,

evaluation matrix & request for resolution 29/09/2026 29/10/2026

plans to prospective resolution applicants
15. | Last date for submission of Resolution Plans|  29/10/2026 28/11/2026

All other contents of the originally published Form G dated 01.09.2026 remain unchanged.
The aforesaid corrigendum shall be read in conjunction with the original Form G dated
01.09.2026. Sd/-
Mr. Krishan Vrind Jain

Resolution Professional

In the Matter of M/s Majestic Hotels Limited

Regn. No. IBBI/IPA-001/IP-P00284/2017-2018/10528

Registered Address: 1139, sector 82A, IT City,

Block B, Behind WTC, Sahibzada Ajit Singh Nagar,

_ Mohali, Punjab ,160055

Place: Chandigath  Email for Correspondence: majestichotels.cirp@gmail.com
Date: 17.08.2026 Registered Mobile No. 9417009490, +91- 62832-81078

m securing clean chits

for criminals, says Badal

NIHAL SINGH WALA (MOGA), SEPT16 '
SAD president Sukhbir Singh
Badalon Wednesday alleged that
the AAP government is securing
“clean chits” for accused in crim-
inal cases, including of rape, in
exchange for money.

Addressing a gathering at
the party’s “Punjab Bachao”
rally at the Badhni Kalan
grain market, Badal alleged
thata “serial rapist” had been
let off after a payment of Rs 5
crore, claiming that such set-
tlements were being bro-
kered through the Chief Min-
ister’s Office.

The SAD president also
accused the state government
of inaction over the desecra-
tion of a statue of Dr BR

W in Hoshiarpur, say-

ing itwas the second such inci-
dent this month. He alleged
that the party was “anti-Dalit”.

Badal criticised CM Bhag-
want Mann over what he
alleged was the use of govern-
ment machinery against
farmers, employees and
those staging protests. He
referred to the cases of
Mohanjit Singh of Sheron vil
lage and farm labourer
Gulzar Singh who, he said
had spoken against the avail
ability of synthetic drugs. He
questioned the deployment of
an escort of around 50 vehicles
for the CM’s mother and wife
He alleged that organisations
such as Akali Dal (Waris Pun:
jab De) was a threat to the
state’s youth, — TNS
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WIZZMONI FINANCIAL SERVICES LIMITED

(Formerly Unimeni Financial Services Lid)
RO: N.G. 12 & 13 Ground Floor, North Block, Manipal Centre, Dickenson Road,
Bangalore - 560 042. CIN No.UB5110KA1 !95PLEbT 8175

PUBLIC NOTICE
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SERVICES LIMITED (formerly Unimoni Financial Services Ltd.) 23131 TR&l ¥@ T4
] Arardt 23.09.2026 T TRE: 10.00 §5 = 0 7 Heuly

P T AR $t onw| Fend B T T 99 = e gAR aEe
RS B 3 BU T 4 Heufd G g AT sEm ont w En ee |
R @ F it @ et 3 g siEe o = g 8
HFremd H 5 @ SR mewamwma
Haufe 3o ! afawe e wrE & A wes e m T |

Auction Centre Address & Loan Nos : AYODHYA (ADA - NIYAWAN,
INFRONT OF SBI, RAMPATH ROAD;Contact no : 8129701069) ,
2348413, 2340488, 2351456, 2352059, 2353087. BASTI (BTI - FIRST
FLOOR 91, RAMA NIWAS,MALIVIYA ROAD, PIKAURASHIV GULAM;
Contact no :9305546358) , 2292161, 2272608, 2355421, 2345171,
DEORIA (DEO - KAILASH MANDAF, NEXT TO 0 B C, GORAKHPUR ROAD,
Contact:9935305599) , 2202792, 2223691, 2292900, 2202145.
GONDA (GDA - MODI HEIGHTS, STATION ROAD,1ST FLOOR,
199+202/178,GONDA-271002, Contact:9839906446) , 2300815,
2344839, 2347977, 2351778, 2266400, 2309670, 2292549, 2269593,
2270215, 2270302, 2350935, 2313139, 2350834, 2316470, 2316481,
2338009, 2361447, 2358804, 2376426, 2286387, 2309734, 2352356,
2352759, 2355658, 2323087, 2375889. GORAKHPUR (GOR - No. 2,
Ground Floor,Prahiad Rai Trade Cenire,Bank Road Crossing -
273001,Contact:9839755335) , 2311691, 2267644, 2258571,
2202541,2333316, 2267953, 2307005, 2343701, 2342188, 23532186,
2348460, 2352002, 2223790, 2272783, 2368908, 2346794, 2353078,
2361120. KASIA (KSA - No 124,Main Road Gola Bazarkasia,
Kushinagar, Kasia -274402, Contact no : 9305020600) , 2362873,
2359752, 2337004, 2260417, 2270730, 2364235, 2362560, 2362857,
2358074, 2352233, 2289561, 2341046, 2359817, 2309451, 2348393,
2362819, 2363225, 2265088, 2267133, 2271338, 2336634, 2359827,
2339002, 2340591, 2345233, 2359795, 2381637, 2286460, 2367549,
22QAARG LUCKNOWI(ILIK - © FIDDR A4 A CANTT
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CORRIGENDUM TO FORM G
(Invitation for Expression of Interest)

Under Regulation 36A of the Insolvency and Bankruptey Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

This corrigendum s being issued in respect of the Form G published on 01.09.2026 inviting
Expressions of Interest (EOI) for submission of Resolution Plans for Majestic Hotels
Limited (“Corporate Debtor”) which is undergoing Corparate Insolvency Resolution
Process (CIRP) under the provisions of the Insclvency and Bankruptcy Code, 2016.

Based on requests made by several persons, the Committee of Creditors (“CoC") of the
Corporate Debtor has agreed to extend the timelines specified in the aforesaid Form G
dated 01.09.2026, pursuant to the decision of the CaC, the timelines specified in the
aforesaid Form G dated 01.09.2026 have been revised/extended. Accordingly, the
relevant dates stand modified as follows:

Sl | AsperFormG Extended
o e dated 01.09.2026 | Dates

10. | Last date for receipt of expression of interest| ~ 16/09/2026 16/10/2026
11. | Date of issue of provisional list of

prospective resolution applicants 19/09/2026 19/10/2026
12 ggtgﬁgiofgg,ﬁg;m'ss"’" ofobjections | 5410912026 | 24/1012026
13.| Date of issue of final list of prospective

resolution applicants 26/09/2026 26/10/2026
14, | Date of issue of information memorandum,

evaluation matrix & request for resolution 29/09/2026 29/10/2026

plans to prospective resolution applicants
15. | Last date for submission of Resolution Plans | 29/10/2026 28/11/2026

All other centents of the originally published Form G dated 01.09.2026 remain unchanged.
The aforesaid corrigendum shall be read in conjunction with the original Form G dated
01.09:2026. Sd/-
Mr. Krishan Vrind Jain

Resolution Professional

i In the Matter of M/s Majestic Hotels Limited
Regn. No. IBBI/IPA-001/IP-P00284/2017-2018/10528

& Registered Address: 1139, sector 824, IT City,

5 Block B, Behind WTC, Sahibzada Ajit Singh Nagar,

: Mohali, Punjab ,160055

Place: Chandigath - Email for Correspondence: majestichotels.cirp@gmail.com
Date: 17.09.2026 Registered Mobile No, 9417009490, +91- 62832-81078
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Sale Notice For Sale Of Movable Properties

E-Auction Sale Notice for Sale of Movable Assets under the Secur
InterestAct, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security
Notice is hereby given to the public in general and in particular to
movable property hypothecated to the Secured Creditor, posses
Secured Creditor, will be sold on “As is where is”, “As is what i
account/s. The details of Borrower/s/Mortgagor/Guarantor/s/Se
Increase Amount are mentioned below -

Total Dues. (Rs.)
(Including Outstanding d
+ Unserviced Interes
+unapplied interest
+Applicable charges

Rs.28,29,53,097.3
(Twenty Eight Cror
Twenty Nine Lakh:
Fifty three Thousar
ninety seven and
Thirty one Paise o

Give short description of the
immovable property with known

Name & address of
Borrower/s |
Guarantor/ Mortgagor s

encumbrances, if any (Mortgaged
by) Bank of Barada,
Sector-11 SSI Panipat)
MiS Shree Ganesh |[Equitable mortgage of
Cot S p i n|Factory Land & Building
VPO Sithana Near |(Total Area 17Kanal and
Satnam Public|11Marla) in two parts
School, PanipatHR |detailed as under:-{a)
Partner: - (1.) Mr.|Measuring 9 Kanal-
Vikas Pahwa S/o|11Marla, being 191/351
Ashok Kumar Pahwa|share of 17Kanal-

R/o H No 15 to 18 -
Gole Market, Model | 11Marla, comprised in KhewatNo.273  Khat

Town, Panipat HR 7/1(6-14) 15/1(2-12) , situated at Vill. Sithanz
132103 (2.) Mr. the name of Sh.Sachin Pahwa S/oc Sh. Ast
Rajinder Kumar S/o|comprised in Khewat No.273  Khatoni No.2
Megh M/S Shree|14) 15/1(2-12), situated at Vill. Sithana, Tet
Ganesh Cot Spin|Name of Sh. Vikas Pahwa S/o Sh. Ashok Kum:
A7PO Sithana Near Satnam Public School, Panipat HR Guarantor: - |
132103 (2.} Sachin Pahwa H No 15to 18 Gole Market, Opp Post Offi
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WIZZMONI FINANCIAL SERVICES LIMITED

(formerly Unimoni Financial Services Limited)
RO: N.G. 12 & 13 Ground Floor, North Block, Manipal Centre,
Dickenson Road, Bangalore - 560 042. CIN No. U85110KA1995PLC018175

PUBLIC NOTICE
This is to inform the Public that Auction of pledged Gold Ornaments will be

conducted by WIZZMONI FINANCIAL SERVICES LIMITED (formerly Unimoni
Financial Services Limited) on 23.09.2026 at 10:00 am at the respective centers
given below. The Gold Ornaments to be auctioned belong to Loan Accounts of
our various Customers who have failed to pay their dues. Qur notices of auction
have been duly issued to these borrowers. The Gold Ornaments to be auctioned
belong to Overdue Loan Accounts of our various Customers mentioned below
with branch name. E

Auction Cenire Address & Loan Nos: ADAMPUR (ADA - NO: 152, G T ROAD,OPP.

U C 0 BANK, ADAMPUR, JALANDHAR- 144102, Contact no : 9316376476)
2215907, 2352882, 2287586, 2305457, 2306930. DASUYA (DAS -Ground Floor,
Shop No 58,Near Railway Fataktalab Road, Dasuya -144205,Contact
No.9316376477) 2264068, 2205797, 2259480, 2259120, 2263466,
2289946, 2347183, 2333078, 2345921. GURDASPUR (GUU - NO. 8, HANUMAN
CHAWKHANUMAN CHAWK, IMPROVEMENT TRUST ROAD-143521, Contact:
9316376479) 2364925, 2227007, 2301852, 2313482, 2342959. HOSHIARPUR
(HOS - B 19/220, GROUND FLOOR, SHARMA BUILDING, SUTHERI ROAD,
Contact:9316376480) 2307472, 2313830, 2314772, 2304434, 2303530,
2303550, 2318110, 2314738. JALANDHAR (JAL-GROUND FLOOR, PREMISES
NO G F 2 BMIDLAND FINANCIAL CENTER-144001; Contact no:9316376440)
2355821, 2319323, 2347477, 2293712. MAHILPUR(MHP- GROUND FLOOR,
BLDG No. 18,HOSHIARPUR ROAD, OLD BUS STAND, MAHILPUR-140118,
Contact no: 9317848007) 2312129, 2264558. NAKODAR (NAK - SHOP NO 476,
NIDO COMPLEX 1POST OFFICE ROAD, NAKODAR , JALLANDHAR,-144040,
Contact:9316376431) 2309484, 2346362, 2315489, 2343762, 2312438,
2312464, 2313715, 2377476. PATHANKOT (PKT - NO. 4, BLOCK C,
IMPROVEMENT TRUST ROAD, PATEL CHOWK, PATHANKOT; Contact no:

9316376421) 2204850, 2206369, 2262366, 2349558, 2293844, 2354248,
S9E00NE P9ER298 7242420 224 A9NE HAEAGART 298NATN DUARWADA IDUR

For detailed terms and conditions of sale, please refer/visit t
auction portal Baanknet.com. Also, prospective bidders may con

Date: 16.09.2026 Place :- Panipat

PUBLIC NOTICE

Notice is hereby given to the general public that the
following original documents relating to the property
described in the Schedule below, owned by Mr. Atul
Kumar Rastogi, have been lost/misplaced: 1. Original
Allotment Letter dated 08.02.2007. 2. Original Power of
Attorney dated 08.09.2010. 3. Original Sale Deed dated
13.04.2011, registered in Book/Volume No. 1, Registration
No. 10817, comprising Pages 191 to 246, and bearing
Serial No. 4480. 4. Original Possession Certificate issued
by M/s Omaxe Ltd, 5. Original Power of Attorney dated
11.04.2012. A police complaint regarding the loss/
misplacement of the aforesaid original documents has
been duly lodged with the Police Computer Center,
Technical Services HQ, Lucknow, vide Lost Article Report
(LAR) No. 20260000925482 dated 11.09.2026. The
owner, Mr. Atul Kumar Rastogi, is presently proposing to
sell and transfer the aforesaid praperty to a prospective
purchaser. The prospective purchaser intends to avail
housing/loan finance from a bank or financial institution
for purchase of the said property. This public notice is
being published in connection with the proposed sale
and for inviting claims or objections, if any, In respect of

THIS IS A PUBLIC AN
INVITATION OR OFFER
CAPITAL AND- DISCLC
DISTRIBUTION DIRECT
BSE LIMITED("BSE") A
COMPLIANCE WITH C

the property and/or the aforesaid original documents. (Please scan the QR Code
Any person, bank, financial institution, authority or any to view the DRHP and
other person/entity having any claim, right, title, interest, the Draft Abridged Prospectus)

lien, charge, mortgage, encumbrance, objection or
demand of any nature whatsoever in respect of the
aforesaid property or the said original documents is hereby
{requested to make the same known in writing, along
with supporting documentary evidence, to the
undersigned within 15 (fifteen) days from the date of|
| publication of this notice, If no claim or objection is

Riaraivad uwilthin ' tha ceinrilatad narind af $= daire thall |

Our Company was originally in
incorporation issued by the Reg
2004, and by our Shareholders




FORM- G

INVITATION FOR EXPRESSION OF INTEREST

FOR

MAJESTIC HOTELS LIMITED
OPERATING PARK PLAZA, HOTEL AT LUDHIANA

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/
CIN/ LLP No.

Majestic Hotels Limited
(“Corporate Debtor”)
CIN: U55101PB1989PLC037667

Address of the Registered Office

Majestic Park Plaza, Bhai Bala Chowk

Ferozepur Road, Ludhiana, Punjab -

URL of website

httprsr:/'/maiestichotel.ib02016.net

Details of place where majority of fixed assets are

located

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Punjab -141002

Installed capacity of main products/ services

114 rooms (with 77 rooms being presently
operational), along with 5 Banquets halls of
different sizes, 3 Restaurants, Swimming

pools, Spa, Gym and other facilities.

Quantity and value of main products/ services sold

in last financial year

Sales in FY 2025-26
Rs. 22,36,01,868 (Provisional)

Sales in FY 2024-25
Rs. 21,68,90,154 (Audited)

Sales in FY 2023-24
Rs. 21,43,36,722 (Audited)

Number of employees/ workmen

214



https://majestichotel.ibc2016.net/

8. |Further details including last available financial | Details of the process and manner of
statements (with schedules) of two years, lists of | submitting an expression of interest in the
creditors, relevant dates for subsequent events of the | corporate insolvency resolution process
process are available at: (“CIRP”) of the Corporate Debtor, including

9. |Eligibility for resolution applicants under section | the eligibility —criteria for prospective
25(2)(h) of the Code is available at: resolution applicants (as approved by the

committee of creditors of the Corporate
Debtor (“CoC”) under Section 25(2)(h) of
the Insolvency and Bankruptcy Code, 2016
(“Code”), are set out in the detailed Invitation
for Expression of Interest.

The detailed Invitation for Expression of
Interest containing these details, is available
on the website of the Corporate Debtor and
can be accessed at
https://majestichotel.ibc2016.net

Any other details may be sought by sending
a request to the Resolution Professional at:
majestichotels.cirp@gmail.com

10. | Last date for receipt of expression of interest 16/09/2026

11. |Date of issue of provisional list of prospective 19/09/2026
resolution applicants

12. | Last date for submission of objections to provisional 24/09/2026
list

13. | Date of issue of final list of prospective resolution 26/09/2026

applicants



https://majestichotel.ibc2016.net/

14. |Date of issue of information memorandum, 29/09/2026
evaluation matrix and request for resolution plans to

prospective resolution applicants

15. | Last date for submission of resolution plans 29/10/2026

16. |Process email id to submit Expression of Interest majestichotels.cirp@gmail.com

17. | Details of the corporate debtor’s registration status | The Corporate Debtor is not registered as a
as MSME. Micro, Small or Medium Enterprise
(MSME) under the MSME Act

Notes:

(1) The present Form G is issued in substitution of the earlier Form G dated 02.07.2026,
consequent upon annulment of the process for invitation for expression of interest, initiated
thereunder.

(2) The timelines as stated in the present Form G, remain subject to modification / extension with
the approval of the CoC.

Sd/-

Mr. Krishan Vrind Jain

Resolution Professional

In the Matter of M/s Majestic Hotels Limited

Regn. No. IBBI/IPA-001/1P-P00284/2017-2018/10528

Registered Address: 1139, sector 82A, IT City,

Block B, Behind WTC, Sahibzada Ajit Singh Nagar, Punjab ,160055
Email for Correspondence: majestichotels.cirp@gmail.com
Registered Mobile No. 9417009490, +91- 62832-81078

AFA valid till 31.12.2026

Place: Chandigarh
Date: 01.09.2026



mailto:majestichotels.cirp@gmail.com
mailto:majestichotels.cirp@gmail.com
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FINANCIAL EXPRESS

TUESDAY, SEPTEMBER 1, 2026

Before the Hon'ble National Company Law Tribunal Guwahati Bench,
Guwahati
Interlocutory Applications Nos LA{IBC)/89/GB/ 2026,
IA(IBC)/91/GB/ 2026, IA{IBC)/92/GB/2026
inCR{IB} Mo 2/GB2022,
inthe matter of;
Dr. N. Sahewalla and Company Pvt Ltd Versus Kuber Khanij Private Limited (under
Section T ofthe Insolvency and Bankruptcy Code, 2016,
And In the matter of: Mr Manlsh Agorwalla, Uguidator.......... Applicant In
IA{IBC)/89/GB,/2026, IA{IBC)/91/GB/2026, IA(IBC) /92/GB//2026
Wersus Dr Ashish Makalar Bespondent no 1, Mr Mukut Mithl.,, Respondent no 2,
/s Maghalaya Cements Limited/ Mr Mishant Garodia |Respondent no 3]

PUBLIC NOTICE FOR SUBSTITUTED SERVICE
{Issued Under Rule 38 (4) of the National Company Law Tribunal
Rules, 2016)
Tio Br Mubkut Mithi (Respondent no i!:l Last Known Address at A B B Pandara Road,
Lodhi Road South Delhi-110003

Email: mukutmithif@red iffmail.com

TAKE MOTICE that the Liquidator, Mr. Manish Agarwalla, has filed Interfocutory
Applications, namely 1A [IBC)/89/GEB/2026, 1A (IBC)/91/GB/2026, and LA
[IBC)/92/GB/ 2026 in CP [IB)/2/GB/2022, before the Hon'ble Mational Company Law
Tribumal, Guwahati Bench

WHEREAS, atternpts to serve notice upon you through ordinary modes {Speed Post)
returmed unserved with the postal remark "Moo such person at the address” the
Haon'ble Tribunal, vide its order dated 17" August 2026, has directed the Liquidator to
cawse service af notice upan you by way of newspaper publication, Service through
email mukutmithi@rediffmail, com is completed.

YOU ARE HEREBY CALLED UPON to take netice of the sald proceedings and appear
before the Hon'ble Wational Company Law Tribunal, Guwahati Bench on 21"
September 2026 at 10:30 AM |ar as per the daily cause list), either physically or via
wideo conferencing, in person or through an Authorised Legal Representative. You are
required tofibe your replyresponse, ifamy, imaccordance with the law,

TAKE FURTHER MNOTICE that in default of your appearance on the scheduled date and
time, the Han'ble Tribunal may proceed ex parte against you and pass such orders as il
may deem fitin accordance with the law,

Coples of the Intertocutory Applications can be obtalned from the office of the
Liquidatoron any working day,

Given under my hand on this 297 day of August, 2026,

Manish Agarwalla [Liquidator)

Room Mo 8, 5th Floor Parmeshwan Building Chatribari, Guwahati- 781001

Ermail- cirp kkpl@gmail com Mab: 2335241000

MODERN STEELS LIMITED

I O LIT10SPEISTAM IN0GE58
Corpics (Mice: S0 9899, Sub Oy Ceste. Sactar 3, Chaicigerh: 160007
Repiiend Ofe : 6.1 Road. Mandi Gobwdgarh (Pamab)- 147301
Emal seorstis @ modemstses oom, Website: wiw modemitesis com

NOTICE
Motice is horety greon that the 527 Annual Ganees Msoting of fhe moembere of the Comnpany will b baid
on Saturday, $ie 25" Sapdember, X268 & 0200 P M. fvoagh Vides Conferencing / Diher Audio Visus!
(5555 ]

The Motioe gnd Annupl Flepoi of 577 Anvusl Gerenal Meating o B Company bares besn send io he
mgrrisecs in the permitied mode. Thoss memben wha have megnderod B pml sddresses with the
Company/ Depostony Parbcpants i b s such docusments i ssciomic mooe. Purseand 1o MCA
Cecular o, DAR024 dated 19" Seplenbet, 2004 and SEB| Croalar No. SEBY HOY CFDY CFDPoD-1 P
CIR! 2024 133 dated 37 Ocioher, 2024, B sl copies of D Anniis Repo b Be Fhancsl Year
200528 mrn Aol being sent b0 B membans. Thi Mofos 8nd lull Annusl Repor & stso Siplayed on he
Company’s wolishe o wes modemisiees. com and on RS04 maleile v evoling nad oom

B chouing;

Pursuant o Regalabon 47 o the SE8I (Lintng Oblgatiom and Dsclosure Regenement) Repissorn
2015 el Soctom B of T Compras Acl 201 3, e Ragmier of Marnbrs and Shasn Teariior Boos of
the Company mill romain cossd Fom Sunday, 707 Seplembar, X8 b0 Saturdpy, 25 Soplarnbed, 2028
oo deys inclusive | o tha purpose of Arnust Genersl lissting

Remote e-voting,

Pursusnl 1o provesors of Secion Y0 of the Companes A, 2011, Rule 20 of s Companes
(Management & Admmishiaton] Rules, 2004 & enended by the Companes (Wanegrmant and
Agministration) Amendmenl Fuss. 2015 and Reguistion 44 ol e SEB (Listng Otigslions snd
Descinieiig Reguiremesii) Ropulstiona, 2075, e Company & plesied i posde b Mentsn tha
wactronic lecliy for transatiing 2l the fdems of busness manboned n e notoe fhrough NSDL wheh
will commienos on Weonesday, 237 Sepember, 206 51 00 00A W End encs on Foday, &5 September
LU it CES00 PN, Dearing P povnd, ahasahaidiony of he Company, Rholding shaves sihd i plyysics

THIS IS A CORRIGENDUM TO LETTER OF OFFER FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION
OR AN OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES

Alan Sc&'tt

- Innovating acroes Industrien -

ALAN SCOTT ENTERPRISES LIMITED

Corporale dentification Number: L33100MH1994PLCOT6732

Alan Scott Enterprises Limited (GIN; L33100MH1994PLCOTETIZ) was incorporated on February 22, 1994, as-a Public Limied company, in the name and style ‘Suketu
Fashions Limited” under tha provisions of the Companies Act, 1956, intha State of Maharashtra, Mumbal, In August 1994, the Company made its maiden public offering of
equity shares, which were initially Bsled on the Over the Counter Exchange of India (OTCE!. Subsequently, the equity shares of the Compary were migratad 1o the Main Board
of BSE Limited in 2015, Thereafter, the name of the Company was changed to Alan Scolt Industries Limited’, and a Fresh Certificate of Incorporabon consequent upon the
change of name was isswed by the Registrar of Companies, Maharashira, Mumbai, on October 24, 1997, Subsequently, in 2006, the name of the Company was changed
to ‘Alan Scoft Industriess Limited', and a Frash Certificate of Incorporation conseguent upon the change of name was issuad by the Ragistrar of Companies, Mumbai, on
Septamber 9, 2006, Further, on Cctober 25, 2023, the Company changed ts name from Aan Scotl Industriess Limited” 1o ‘Akan Scolt Emerpriges Limited”, and a Certificate
of Change of Name was iszued by the Registrar of Companias, Maharashtra, Mumbai. For further details of our Company, see ‘General Information’ beginning on page 48
of the Letier of Diter,

Registered office; Unit no, 302, Kiemar Plaza, 3rd Floor, Near Kaling Masjid, Kalina Kurla Road, Santacruz (East), Mumbai - 400029, Maharashtra; Indéa
Tel: +91-22-61786000 +91-22-61786001 | E-mail; alanscottcompliance@gmail.com | Website: www thealanscott.com
Contact Person: Ms. Sheetal Jagetva. Company Secretary & Compliance Officer
CORRIGENDUM TO THE LETTER OF OFFER DATED AUGUST 13, 2026
(THE “LETTER OF OFFER" / “LOF”)

NOTICE TO INVESTORS (THE “CORRIGENDUM")
PROMOTER OF OUR COMPANY: MR. SURESHKUMAR JAIN

RIGHTS ISSUE OF UP TO 9,52,932( NINE LAKH FIFTY TWO THOUSAND NINE HUNDRED AND THIRTY TWO) PARTLY PAID-UP EQUITY SHARES OF
FACE VALUE OF ¥10.00/- EACH OF OUR COMPANY (THE "RIGHTS EQUITY SHARES') FOR CASH AT A PRICE OF ¥75.00/- PER RIGHTS EQUITY SHARE
(INCLUDING A PREMIUM OF ¥65.00/- PER RIGHTS EQUITY SHARE) AGGREGATING UP TO ¥714.70/- LAKHS® ON A RIGHTS BASIS TO THE ELIGIBLE
EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 RIGHT EQUITY SHARE FOR EVERY 6 EQUITY SHARES HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON FRIDAY, AUGUST 21, 2026, (THE "1SSUE’).

*Assuiming il subscrphion.

Thiz is with reference to the Letter of Offer ("LOF") dated August 13, 2026 filad by the Company with BSE Limited ("BSE"), Applicants / Investors may note the following
modifications to the disclosuras in the Letter of Otfer, Applcation Form and Rights Entitlermant Letter and the same shall be deemead 10 be updated and incorporated In
the Letter of Offer, Application Form and Rights Entitlement Letter

THIS CORRIGENDUM (THE "CORRIGENDUM") SHOULD BE READ IN CONJUNCTION WITH THE LETTER OF OFFER DATED AUGUST 13, 2026 AND CORRESPONDING
APPLICATION FORM AND RIGHTS ENTITLEMENT LETTER. CAPITALISED TERMS USED IN THIS CORRIGENDUM AND NOT DEFINED HEREIN SHALL HAVE THE
SAME MEANING AS ASCRIBED IN THE LETTER OF OFFER. EQUITY SHAREHOLDERS ARE REQUESTED TO NOTE THE FOLLOWING CHANGES, AMENDEMENT TO
THE LETTER OF OFFER.

The Lettar of Offer, Appéication Form and the Rights Entitlernent Lefier, shall stand rectified to the extent of the Issue Opening and On Market Renunciation day in the
Latter of Offer. Application Form and the Rights Entitlernent Letter, wheraver appearing, shall be read and construad as Tuesday, September 01, 2026.

For Alan Scoit Enterprises Limited

0n Behall of the Board of Directors

Sd/-

Ms. Sheetal Jagetiya

Company Secretary and Compliance Officer

Date: August 31, 2026
Place: Mumbai

E-AUCTION SALE NOTICE

Terda Canara Bank E-AUCTION

QD
B s | SALE NOTICE

Canara Bank :- Recovery Section, Panchkula
Contact No. 7009727632, 6395959753, E-mail: rocpcarec@canarabank.com

SALE NOTICE OF IMMOVABLE/MOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 UNDER RULES 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

CAPITAL TRADE LINKS LIMITED
CIN: L51909DL1S64PLEO19622
Ragd. Dffica F-19. Firsl Flootd, Cross Rivar Mall, GBI Easl, Shahdara, Dalhi-110032
Phone: +91 7042383322 Email: cs@capitaltradain Wabsite: waw. capitaltrade.in

INFORMATION REGARDING FORTY-FIRST (41sf) ANNUAL GENERAL MEETING

Members may please nota that the Forty-First (41s8) Annual General Meeting (AGM] of
CAPITAL TRADE LINKS LIMITED {"the Company") will be held an Wednesday, September
0th, 2026 at 12:00 p.m, 15T] threugh Vedeo Conlergncing (W0 Hhar Audo Visval Means
["CAaVMT), fo trensect the business that will be sel forth in tha Moboe convenng the AGM.
The Miristry of Corparata Affeirs {"MCA") vide ils circular datad Apei B, 2020, April 13,2020,
May &, 2020 dnd subsequent circulars fssued in this regerd, the atest Ganera! Sircular Ma
D205 dated September 22, 2025 ("MCA Clréuiars®] has permitied the holding ‘of AGHK
throwgh VOIOAYM, In complance with the applicable provisions of tha Companies A6t 2013
and tha Rules made iheraurdar read with MCA Ciroulars, the AGM of the Company will be
hadd fhrpugh WOF QAWM withaut physical presence of the Members at 3 comman venus
Electronle Dissemination of Motice of the AGM and Annual Report:

In campliznce with the MCA Circulars and Sscunties and Exchanga Board of India ("SEBF)
cifcular dated Cetober 3, 224 and olher refevant cireulaes Issued In this regard (“SEBI
Circalars™y, b Nolich of the AGM along will the Asnual Raped of he Gompany e FY 2026-
21 will ba zenl by eleclranic mode io thosa Membars of the Comgpany, whazg amail addrazzes
gra registerad with the Company of ils Ragistrar and Transfer Ageat viz. MAS Servicas Limitad
(MAS) of Depositary Paricipanhish (" DPs")

For Membars who hiave nat registered thelr emall addresses with the Campany/MAS 1D, &
letler containing fhe exacl link of the website of tha Company lor socesseng (he Annusl
Repart of the Company for FY 2025-28 will be sent al the addrass regsstarad in the reconds
of the Company/MASTDPs.

The Modica of the AGM along wilh the Annual Regort of the Company for FY 2025-26 shall
also be mipde available on the Company's wehslie at hitps weww capitalirade in |, websiie
of the Stack Exchanges La. BSE Limited al www bsedndia com and on the wabsibe of Nabanz!
Sacurities Depasitary Limitad {"MS0L") af www.avaling nsdl.com. Mambars can jom or participate
i tha AGKM throwgh WCHIAYM f2eility ar view the lve wabcast at www evating.nsdl.com. The
detalled instructans Tor jeinmg the AGK will be mentionad In he Nelles of ihe AGHW
Manner of casting vote through slectronlc means:

The Company has appointed NSDL 1o fasilitate vating throwgh esactione means, The Campany
will provice resmobe e-valing Bcility 1o all il membars 1 cast thale vabe anall the rescéulicns
as wauld be saf farth m the Nobice of the AGM. The Caompany will also provide Tacilify for
e-yoling during the AGM for members atending the AGKM and who hava naf cast thair vates
throwgh remcte evoling, Detaded procedurs for remabe aating and e-soding will be providad
in e Motice of the AGM

The lagin credenlials for casting tha voles through remide a-voling and e-volmg shall be
mada available to the Membars through the wamaus modas &5 may be providad in the Matice
of tha AGM,

Manper of reglsteringlupdating emall addresses/bank account detalis:

« Members holding shares in dematerialised Mode

Membears may ragisterupdale their emet addressesank account detaila with the respaciive
OFs with whom they are maintaining demat aceounts
To supporl he *Green Inliative®. Membess who have nel yet reglsterediupdated their
emall addresses, Dank account delalls are reguested 1o regisled/updale (he Same wilh
Ihedr DPs,
&« Members holding shares in physical Mode
Mambers holding shares in physical form who have not updaled thair KYC delails are
requestad o comaplate the mandslory KYC by sanding g0 e-mall regieest sieng with doly
slgned Farm I1SR-1 and other relevant forms o MAS at htlps dwaw masseny . com!
downivads asp, The said forms can be downloaded fram the Company & websile al
nitps:diweww. capitaitrada.infDewnloads.php.
In caza ol any queries, you may rafar the e-Yoling user manual availabla ab dewnboad
sectien of www.evoling nedl.com ar call on; 022 - 4BE6 700 or send amsil af
g ling i nsdl. com
This Hatice is beng Isseed for the Informafion and bepafit of 21l the Membars ol the Company
and i5 o compEance with the MCA Circulars and SEBI Girculars,
For Capital Trade Links Limited
Sdi-
Daksh Kumar Goel
Company Secretary

Place: Delhi
Diate: 01.09.2026

@ EPACK

FREFAL

EPACK PREFAB TECHNOLOGIES LIMITED

Fee oty hradems an EPACH Prafal Techinelegiee Privile Limived sed EPECK Pedsrari Privabe Lienieod)

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable properties
mortgaged/ charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Canara Bank will be sold on "As is
where is","As is what is", and "Whatever there is" in Eauction arranged by the service provider BAANKNET (M/s PSB Alliance Pvt. Ltd),
(Contact No. 8291220220, Email : support. BAANKNET@psballiance.com).

SR. NO. 01 LAST DATE OF RECEIPT OF EMD IS 17.09.2026 UPTO 5:00 P.M.
SR. NO. 01 LAST DATE OF E-AUCTION IS 18.09.2026 (12:30 PM TO 1:30 P.M.)

(with unlimited extension of 5 minutes duration each till the conclusion of the sale)

| Earnest Money | Details of A/c No.
Depc_:sit (EMD) IFSC CODE
(inRs.) Possession notice

form o in dematenaloed form, 85 00 U cul-oF date (e 15" Seplamber, 208 may casl i voln
pacsronically The remoie t-vobing shal se diashied by WS0L beyord e s date an b

Ay peraoh whio Bigunes shares of the Compamy and beoomss memiber of the Compary afisr dmpasich
of ?e Mokce of AGM and holding shares &5 on the ool dele s 15" Seplsmber. 2025 may abtan he
fogin id and pessword by sending meguesi 3t evoiingiBned] ooin. Hossevee, f 3 person & aiready
regesteaed with NSO for remnie e-vatng Ben Sosting user il snd passesed oan he ussd for cesting vl

CIM: | 752 L i P SPLCTIEDEE

Ragistered OffRea: 61-B, Udyag viharn, Surajie, Kasna Raad,
Graater Holda, Sautamm Swddha-Magar, UE IndS - 201306

Telk; +91 306 ALa460; BE-madl infodie pack.ine Website: wwwi epochprefabcom

Wembers may pericpss 0 AGW sven sl exsmsing nght o voie by remots e—wobng bt snal nol te
eniified io voie agan 3 He AGM. The woing nghis of he members $hall be n proporion ko P eguiy
hares heid by themn as on fhe ot -off dats,

A person whose name & reconded in the regser of members of in Te eosier of beneficsl oeners
maiilared by §e deposiiones &= on e cull-ofl date only Shalll bé enlified §o vl aoily of remcie &
e g

For aiecinmg wiling instnuctions, Members may oo rough the nstraciions mensionad s bote Mo, 24
of AGM Nolios o contact Mabonal Securbes Depository Limilad, Trade Word, A" Wing, 48 Fiodr,

NOTICE TO THE SHAREHOLDERS

27™ ANNUAL GENERAL MEETING

Total Liabilities as | Reserve Price
on specified Date (in Rs.)

Details of Property/ies
(Vehicle/P&M /Stock)

Branch Name/Name & Address of
the Borrower(s)/ Guarantor(s)
Motice is hareby given that

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

“MAJESTIC HOTELS LIMITED”
OPERATING PARK PLAZA, HOTEL AT LUDHIANA, PUNJAB

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along
with PAN/CIN/LLP No.

MAJESTIC HOTELS LIMITED
(“Corporate Debtor”)
CIN: U55101PB1989PLC037667

Address of the Registered Office

Maijestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Pb.-141002

URL of website

https://imajestichotel.ibc2016.net

Details of place where majority of fixed
assets are located

Majestic Park Plaza, Bhai Bala Chowk
Ferozepur Road, Ludhiana, Pb.-141002

services sold in last financial year

Rs. 22,36,01,868 (Provisional)
Sales in FY 2024-25

Rs. 21,68,90,154 (Audited)
Sales in FY 2023-24

Rs. 21,43,36,722 (Audited)

Number of employees/ workmen

214

Further details including last available financial
statements (with schedules) of two years, lists
of creditors, relevant dates for subsequent
events of the process are available at:

. |Eligibility for resolution applicants under

section 25(2)(h) of the Code is available at:

Details of the process and manner of
submitting an expression of interestin the
corporate insolvency resolution process
(“CIRP”) of the Corporate Debtor,
including the eligibility criteria for
prospective resolution applicants (as
approved by the committee of creditors of
the Corporate Debtor (“CoC”) under
Section 25(2)(h) of the Insolvency and
Bankruptcy Code, 2016 (“Code”), are set
out in the detailed Invitation for
Expression of Interest.

The detailed Invitation for Expression of
Interest containing these details, is
available on the website of the Corporate
Debtor and can be accessed at
https://majestichotel.ibc2016.net

Any other details may be sought by
sending a request to the Resolution
Professional at:
majestichotels.cirp@gmail.com

1. Sh. Ashwani Verma S/o Bhushan Lal Verma (Borrower) H.No 673, Gandhi Marg, Jagadhri ,Yamunanagar, Haryana —135001
2. Smt. Kiran Verma W/o Ashwani Verma, (Co Borrower)HNo 673, Gandhi Marg, Jagadhri, Yamunanagar, Haryana— 135001

Other terms and conditions:

1. The Vehicle/P&M/Stock will be sold in AS is where is”, As is what is”, and Whatever there is” condition, including encumbrances if any. (There are
no encumbrances to the knowledge of the Bank. For details of encumbrance, contact the undersigned before deposit of the Earnest Money Deposit
(EMD) referred to para 18 below).

2. The Vehicle/P&M/Stock will be sold over & above the Reserve Price fixed by the Bank and minimum increment over the reserve price shall be Rs.
5,000/- (Rupees Five Thousand only).

3. Prospective bidders are advised to visit website https://baanknet.com/ and register yourself on the e-auction platform and further ensure having
valid KYC documents like PAN Card & Aadhaar and Aadhaar linked with latest Mobile number and also register with Digi locker mandatorily. For
bidding in the above e-auction from Baanknet.com portal (M/s PSB Alliance Pvt. Ltd), you may contact the helpdesk support of Baanknet (Contact
details 7046612345/6354910172/8291220220/9892219848/8160205051, Email: support. BAANKNET@psballiance.com.

5. The intending bidders shall deposit Earnest Money Deposit (EMD) of Rs 00.29 Lakhs being of 10% of the Reserve Price in E-Wallet of M/s PSB
Alliance Private Limited (BAANKNET) portal directly or by generating the Challan therein to deposit the EMD through RTGS/NEFT in the account
details as mentioned in the said challan" on or before 17.09.2026 at 05:00 PM.

6. Auction would commence at Reserve Price, as mentioned above. Bidders shall improve their offers in multiplies of Rs. 5,000/- (Rupees Five
Thousand only) mentioned under the column “Increment Combo” (at least select 1). The bidder who submits the highest bid (above the Reserve
price) on closure of 'Online' auction shall be declared as successful bidder. Even if there is only one bidder who has submitted EMD against particular
property, the said bidder has to bid at least one increment above the Reserve Price in order to become successful H-1 bidder. The bidder who submits
the highest bid on closure of e-Auction process shall be declared as Successful Bidder and a communication to that effect will be issued which shall

working day and the balance 75% amount of sale price to be deposited within 15 days from the date of confirmation of sale by the secured creditor. If
the successful bidder fails to pay the sale price within the period stated above, the deposit made by him shall be forfeited by the Authorised Officer
without any notice and property shall forthwith be put up for sale again.

10. The above mentioned balance sale price (other than EMD amount) should be remitted by the successful bidder through RTGS/NEFT to Account
No. 209272434 of Canara Bank , Yamuna Nagar Camp Branch , IFSC Code CNRB0018285.

11. All charges for conveyance, stamp duty and registration, GST etc., as applicable shall be borne by the successful bidder over & above the bid
amount. For acquiring the hypothecated Vehicle/P&M and Stock auctioned by Bank to him/ her.

12. Once the successful bidder pays entire sale proceeds as per the terms & conditions of sale, the Bank shall issue Sale Certificate in favour of the
successful bidder which conveying possession and ownership of the assets. Once the Sale certificate is issued by the Bank as above, the successful
purchaser shall do the needful with regard to removal of charge from such assets and transfer the assets in his / her name, wherever required.

13. For sale proceeds above Rs. 50.00 Lakh (Rupees Fifty lakh), TDS shall be payable at the rate 1 % of the Sale amount, which shall be payable
from the sale amount by the Successful buyer. Further, the GST as applicable shall be paid by the Successful buyer separately as per Government
guidelines.

14. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on property affecting the security interest. However,
the intending bidders should make their own independent inquiries/ due diligence regarding the encumbrances, title of property put on auction and
claims / rights / dues affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to
constitute any commitment or any representation of the bank. The property is being sold with all the existing and future encumbrances whether
known or unknown to the bank. The Authorized Officer/ Secured Creditor shall not be responsible in any way for any third party claims /rights / dues.
15. It shall be the responsibility of Bidder to make due diligence and physical verification of Vehicle/P&M/Stock and satisfy themselves about the
property/ies specification before submitting the bid. No claim subsequent to submission of bid shall be entertained by the bank. The inspection of
Vehicle/P&M/Stock put on auction will be permitted to interested bidders at site from 31.08.2026 to 17.09.2026 (10:00 A.M to 5:00 P.M)

16. In case there are bidders who do not have access to the internet but interested in participating the e-auction, they can approach Canara Bank,
Regional Office , Panchkula , who as a facilitating centre , shall make necessary arrangements.

17.Authorized officer reserves the right to postpone/cancel or vary the terms and conditions of auction without assigning any reason thereof.

18. For further details , contact Mr. Anil Kumar, Divisional Manager, Canara Bank, Regional Office, Panchkula (Mob. No. 70871-10792), Mr. Rajesh
Yadav — Sr Manager (Mob No : 94170-97604) or Yamuna Nagar Camp Branch (Mob No.- 7496918285) e-mail id: cb18285@canarabank.com may

of Interest

17.

Details of the corporate debtor’s
registration status as MSME.

The Corporate Debtor is not registered as
a Micro, Small or Medium Enterprise
(MSME) under the MSME Act

Notes: (1) The present Form G is issued in substitution of the earlier Form G dated
02.07.2026, consequent upon annulment of the process for invitation for expression of
interest, initiated thereunder.

(2) The timelines as stated in the present Form G, remain subject to modification /
extension with the approval of the CoC. sd-

Mr. Krishan Vrind Jain

Resolution Professional

In the Matter of M/s Majestic Hotels Limited

Regn. No. IBBI/IPA-001/IP-P00284/2017-2018/10528

Registered Address: 1139, Sector 82A, IT City,

Block B, Behind WTC, Sahibzada Ajit Singh Nagar, Punjab ,160055

Email for Correspondence: majestichotels.cirp@gmail.com

Date:- 01.09.2026 Registered Mobile No. 9417009490, +91- 62832-81078
Place: Chandigarh

AFA valid till 31.12.2026
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S e e e s e ey ||| R el Tt X2 1 2RTN Hone Tl Lsbiies 2 on AlcNo: 209272654) | 1. The 27th Annual General Mesting (‘AGHT) of e morers of
= N 7000 wt pidess § wmdmﬁ;dm pRoad, Ca (?fficer’: amena Ku?'nar, %(())%l,”_ Daviona Gre %1.125.2:(3)35881 .y Rs.2,90,000/- | Rs.29,000/- CNRB0018285 EPACK Prefab Technologies Limited ("Company™) will be held
For Modern Stesis Limited Divisional Manager, Canara Bank ey y §. 9.99,001.040°1 Physical Possession through Video Conferencing (“*VC")f Other Audio Visual Means
! yel ’ Fuel Type: Petrol plus further interest &
Place: Chandigarh ﬂ-ﬂmiﬂﬁw. R‘zﬂllogahOff;gg,TI;a1n0c7%kzl)lla other charges (minus recovery, if any) COAVI): o Prigey; Sepenbiornds, 2028, &1 11:00 A6 3T, In
- 0 ] 0- - 1 - - o iy = =
Dated: 31" August. 2076 c ys . compliance with the applicable provisions of the Companies Actk,

2013 ("Act™) and the rules made thereunder and Securities and
Exchange of Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (“Listing Regulations™) read
with relevant circulars issued by the Ministry of Corporate Affairs
(“MCA") and Securities and Exchange of Board of India [("SEBI™),
to transact the business as sal forth in the Nolice calling the AGM.

2. Notice of the AGM and Annual Report for the Financial Year (“FY')
2025-26 will be sent electronically to those members whose e-mail
IDz are registered with Company! RTA! Depository Participant{s)
and the same will also be available on the Company's websita
www. epackprefab.com, websites of Siock Exchanges Le. BSE
Limited and Mational Stock Exchange of India Limited at
www, bsgsindia.com and www,nsaindia.com respechvely and on the
website of KFin Technologies Limited at
htips:fevoling khintech.com, Members can attend and participate
in the AGM through VC! OAVM facility only and their attendance
shall be countad for the purpose of determining the quorum under
Section 103 of the Acl. The instruction for joining the AGM are
provided in the Notice of the AGM.

5. | Installed capacity of main products/ services |114 rooms (with 77 rooms being presently be subject to approval by the Secured Creditor. _ _ _ o
operational), along with 5 banquets halls of 7. The incremental amount/price during the time of each extension shall be Rs 5,000/- and time shall be extended to 5 minutes when valid bid 3. Manner of registering/ updating email addresses who have not
different sizes, 3 Restaurants, Swimming received in last minutes. tahama ol halr small ad with the C :
Pool, Spa, Gym. & other facilities. 8. Sale shall be confirmed in favour of the successful bidder, subject to confirmation of the same by the secured creditor. agistosad] Upfdatediing "_Tal Alceans _ IS Sompany
6. | Quantity and value of main products/ _|Sales in FY 2025-26 9. The successful bidder shall deposit 25% of the sale price (inclusive of EMD already paid), immediately on same day and or not later than next Members are required to register! update their email address with

their respeciive Depository Participant [(“DPs") for receiving all
communication from the Company elaectronically,

4. Manner of casting vote(s) through e-voting:

{a) Members will have an opporiunity to cast their vote(s) on the
business as sel out in the Motice of the AGM through
electronical vating systam.

{b) The manner of voling remotely (“Remote e-Voting”) by
members and formembers who have not regisiered their email
addrasses willbe provided in the Motice of the AGM.

() The facility for voting through electranical voting system alsa be
made available at the AGM (“Insta Poll™) and Members
attending the AGM who have not cast their votels} by remaote -
voling and are otherwise not barred from doing so, will be able to
vote at the AGM.

{d) The login credential for casting votes through e-voling shall be
made availabla to the members through emall. Members who
do not receive emaill or whose email addresses are not
registerad with the Company! KFin Technologies Limited! DPs,
may generate login credentials by following instructions given in
the MNotes to the Nolice of AGM,

(2] The same login credentials may also be used for attending the
AGM through VG GAVM

10. | Last date for receipt of expression of interest | 16.09.2026 be contacted during office hours on any working day. The service provider Baanknet (M/s PSB Alliance Pvt. Ltd), (Contact No.
11. | Date of issue of provisional list of 7046612345/6354910172/8291220220/9892219848/ 8160205051, Email: support. BAANKNET@psballiance.com.” 5. Closure of Register of Members (“"RoM") for 2Tth AGM:
prospective resolution applicants 19.09.2026 : ;
— i SPECIAL INSTRUCTION/CAUTION Pursuant to the provisions of Section 91 of the Acl, the RoM and
12.| Last date for submission of objections |, , 1o 5106 Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Canara Bank nor the Service Provider Share Transfer Books of the Company shall remain closed
to provisional list s will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder or vendor in such cases. In order to September 18, 2026, to September 25, 2026 (both days Inclusive)
13.|Last date of issue of final list of ward off such contingent situation, bidders are requested to make all the necessary arrangements/alternatives such as back —up, power , o
prospective resolution applicants 26.09.2026 supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully. In compliance of SEBI Master Circular dated February 06, 2026,
, , the security holders are hereby advised to updater register their
14, E)?;?ugiilgﬁur(ra]:tl;:gfgr?;ztijc;r;trr}gpwg:(;ﬂﬁgnﬁ 1 002028 STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002 PAN. Cholca of Neriation: Gontact Distails fl.e. pasts) address
plan to prospective resolution applicants Date :- 31.08.2026 Place :- Panchkula Authorised Officer, Canara Bank with PIN and mobile no.), Bark Account Details and Specimen
15. |Last date for submission of Resolution Plans | 29.10.2026 5*51'”:E'-_'m'i E”rlﬁh%r-f EE”"?' grle'.ranlces}: E‘iw'ff'ﬂhmq;i?a 5“:';“?;
o - : antartaines / Company only after furnishin an
16.| Process email id to submit Expression majestichotels.cirp@gmail.com ,*,. Bt ¥ el 3

Members are requested to carefully read all the Notes set out
in the Motice of the AGM and in particular Iinstructions for
joining the AGM, manner of casting vote through remote e-
voting or e-voting during the AGM.

Placa: Moids
Date: Sugust 31, 2026

By the ardes of the Beard of Direciors
For EPACK Prefal Technologies Lirmited
S~

Preeti Chauhan

Company Secretary
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TIPCO ENGINEERING INDIA LIMITED
(Formerly Known As “Tipco Engineering India Private Limited")
Registered Office: PNo. 168, Phiase |, Sector 38, Indusiral Esate Raf Dist,
nepat, Sonipat, Haryana, Indi
CIN: Lzssosunzuzwl.cusma Contact N
E-mail: i om ; Website:
NOTICE TO SHAREHOLDERS
Notice is hereby given tha the 5th (Fith) Annual General Mesting (*AGM) of the members of Tipco
Engineering India Limited (Formerly Known As "Tipco Engineering India Private Limited) (‘the
Company") will be held on Tuesday, Seplember 22, 2026, at 01:00 PM. (IST) through Video
Conferencing (VC")! Other Audio-Visual Means ("OAVM') o transact the businesses as set forth
in the Notice convening the said Meeting.
Ministry of Corporate Affars ("MCA") has, vide its Circular No. 1412020 dated April 08, 2020,
Circular No. 17/2020 dated April 13,2020, issued by the Ministry of Corporate Afairs followed by
Circular No. 2012020 dated May 05, 2020, Circular No. 0212021 dated January 13, 2021 and
Circular No. 03/2025 dated September 22, 2025, and all other relevant circulars issued from time
1o time, permitted the companies to conduct General Meeting (“the Meeting") through Video
Conferencing (*VC") facilty or other Audio Visual means ("OAVM"), without the physical presence
of the Members at a common venue. In compliance with the provisions of the Companies Act, 2013
("Act") SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015 ("Listing
Regulations") and MCA Circulars, Annual General Meeting (*AGM") of the Company will be held
through VC/OAVM on Tuesday, September 22, 2026 at 01:00 PM. (IST). The deemed venue for
the AGM will be the Registered Office of the Company.
Interms of the aforesaid Circulars, the AGM of the Company has been dispatched
only through Electronic mode (i. e-mail) to the members who have registered their E-mail Ds with
the Depository Participant(s)/Company. The Company completed the dispatch of the Notice of the
AGM on Monday, August 31, 2026.
In terms of Section 108 of the Act, read with Rule 20 of the Companies (Management and
Administration) Rules, 2014, as amended. Regulation 44 of the Listing Regulations and Secretarial
Standard on General Weetings 'SS-2') issued by th Instute of Company Secretaries of ndi,
. the facilty Tightto vote by remote
ewvoting or e-voting during the AGM. The Company has engaged the servies of CDSL as the
Agency to provide e-voling platform to the Members of the Company. The details relating to e-
voting in terms of the Act and the relevant Rules are as under:
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1. Allthe businesses as setoutin the Notice of AGM may be transacted through remote e-voting
or e-voting during the AGM.

2. The remote electronic voting will commence from Saturday, September 19, 2026 at 9:00

AM. and ends on Monday, September 21, 2026 at 5:00 PM. No remote e-voting shall be

allowed beyond the said date and time.

‘The voting rights of Members shall be in proportion o the equity shares held by them in the

paid-up equity share capital of the Company as on Tuesday, September 15, 2026 (“Cut-off

date). Any person who acquires shares of the company and becomes a member of the
company after the dispatch of the Notice of AGM and holds shares as on cut-off date, may
cast his/her vote through remote e-voting or e-voting during the AGM by obtaining the Login-

ID and password by sending a request to investors@tipcoengineering.com or

helpdesk evoting@cdsiindia.com . However,if such member is already registered with CDSL

for e-voting, then existing User-ID and Password shall be used for casting vote.

4. Only those members who will be present at the AGM through VC/OAVM facilty but have not
already cast their vote by remote e-voting, shall be eligible to vote through e-voting system
in the AGM

5. The Cut-off date for determining the eligibilty to vote by remote e -voting or e-voting during
the AGM is Tuesday, September 15, 2026 ("Cut-off date").

6. A Member may participate in the AGM even after exercising his/her right to vote through
remote e-voting but shall not be allowed to vote again at the A

7. A person whose name s recorded in the Regster of Members or i the Register of Benfical
Owners maintained by the depositories as on the cut-off date only shall be entitled to avail
the facilty of remote e-voting or e-voting during the AGM.

8. The Notice of the AGM is displayed on the website of the Company, i.e
nttps://tipcoengineering.com/ and available on the website of BSE SME, ie
hitps:/www.bsesme.com/

9. The manner in which the members, who are holding shares in dematerialized mode or
physical form or who have not registered their email addresses with their Depositorythe
Company, can cast their vote through remote e-voting or through the e-voting system during
the AGM will be provided in the Nolice of the AGM

10. In case of any querylgrievance with respect to remote e-voting, Shareholders may refer to
the Frequently Asked Questions (FAQs) for Shareholders and remote e-voting User Manual
for shareholders available under the Downloads section of CDSL's e-voting website or
contact helpdesk evoting@cdslindia.com

Manner of Registration of e-mail addresses:

In case shares are held in physical mode, please update your e-mail ID with rta@maashitla.com.

In case shares are held in demat mode, please update your e-mail ID with your relevant

Depository Participant

«

FOR TIPCO ENGINEERING INDIA LIMITED
(Formerly Known As "Tipco Engineering India Private  Limited")
Sd-

Chairman & Managing Director
Ritesh Sharma
DIN:- 08358943

Place: Sonipat, Haryana
Date: August 31, 2026
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